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Office Report. 	 - 	0 R.D 

.r tbe 

Mr.N.S.hevde, Adv/Res. 

.• Shevde enters appearance to the 

espcner1ts states that the applicant had 

:equested him to seek a short adjournment, 

eptemher, 1992. 

C.Bha) 	 Krishrn) 

14 

The a licant is not oresent.He also(to 

okrs.ue, this contemDt application,. n te 

interes.of justice Lst again on 

(R .0 .Bhatt 
	

(N.y. KrishnE 

Nernber (J) 
	

Vjce-eiui' 

Crcor ore e-ssed s-ara :e1v. 

F... Bhá.1t). 	 (N.V.Krjshnan' 

iErbr (J) 	 Vj 	Ch1 nor. 
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C.A. 31/92 
in 

O.A. 718/88 

ce Report. 	 0 R, I) E R 

- 	None fur the 
Present :/Appl icant**gx* 

Mr.N.S.Shevde, Adv/Res. 

Mr. Shevde enters appearance to the 

respondents states that the applicant had 

requested him to seek a Short adjournment. 

Ci1 cn 2nd September, 1992 

(R.C.Bhatt) 	 (N.\f. Krishnn) 

	

;emer(J) 	 iie 

vtc. 

The anplicant is not present,He also tu 
persue this contempt application, in t e 
interest of justice List agains on 17--92. 

	

(P.C.Bhatt) 	 (N.V.Krishnan) 

	

Member (J) 	 Vice-Chairman 

vce or the rcsponent 

Orcex are -,')asse6i. senarately. 

-. B;e• 	 (N.V.r.shnan) 

	

Member (J) 	 '/jce Chairman. 

2-9-1992 
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'7-9-92 



Anancraj M. Dave 
S/o Moharilal V. Dave 
Retd. Office Suodt. (RE) Baroda 
11-34, Manibai Park, 
Sayaj ipura, 
Ajwa Road, Baroda - 19. Party in Person. 

Versus 

Urion of India 
acting through 
General Manager, 
western Railway, 
Chruch gate Bbay 20 

Chief Project Manager 
Railway Electrification 
Pratapnagar, Baroda -4. 	 Respondents. 

AdvocaLe 	Shrj N. S. Shevde. 

I 

ORAL JUDGENENT 

C.A. 31 of 1992 

IN 
O.A. 718 of 1988 

Date : 17-9-92. 

Per Hon'ble Shri t.V • Krishnan 	 Vice Chairman. 

Party in Person on the aoolicant side. 

Sriri N.3. Shevde for the resoondents. 



TO s:.plicsnt 3ubnits iS t in ursunci of the oriqin 1 

orHer hs 5. s now recioved the r:.f:ly dted 5/8/92. 	st tes 

th t hs is not satisfied with it. It vi'ould ho ppro.-ri.te 

in th t cse to gitst the mitter by filling 	fresh spli- 

-c :tion. In these circumster-css un Close this Contemt 

sp1icstion, with the observ. tion th t this will not st nd 

in the wey of +5  ep pl,i csnt in seekirici such rercrdy ec sicist 

the order d ted 5-8-92 s ny be edvised. 

LcL  
(r.c. Bhstt) 
l5embor (J) 

(;.V. JKrishnn) 

Vice Chsirmsn 

 


